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IN THE CENTRAL ADN;NISTRAWIUE'TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD
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Betusan =

Murala Narendranadih

+ee Applicant
And

1. The Secretary to Gout. of India,
M/o Communications, New Delhi.

2. The Dirsctor General, Telecom,
Sanchar Bhavan, 20, Ashoka Rd,
New Delhi=-110 001,

3, The Chief General Manager, Telecom,
Andhra Pradesh, Hyd-i.

4, The Gsneral Manasger, Telecom,
Visakhapatnam=530 003.

6, The Telscom District Manager,
E luru=-534 050,

6. The Superintendemt, Telegraph
Traffic On, Rajahmundray-533 104,

7. The Chief Telesgraph{hkster-in-charge,
Teleqraph 0Office, Palakolly-534 260,

o Requndents

*

Counsel for the Applicant H Shri. URS Gurupadam

Counsel for the Respondents @ Shri NR Devaraj, Sr.CGSC

THE HON'BLE SHRI R.RANGARAJAN :  MEMBER (A)

(Order per Hon'ble Jhri R.Rangasrajan, Member (A) )

(R ) 2.




(0rder per Hon'ble Shri R.Rangarajan, Member (A) ).

‘ !
Heard Sri URS Gurupadam, counsel for the applicant an¢

sri N.R.Devaraj, standing counsel for the respondants.

2 Though this OA is not listed today, with the consent |of

. ' ‘ |
baoth t he parties it is disposed of today as the contentions and

\

praysr are similar to the OA 305/95, which is dispdsed of

thay .

3. The limited ﬁrayer in this DA is to continue him as '

part time Sueaper-cqm-Uaterman till the Group D selection F@r
which notification dt.30-7-94 uwas issued is completed inclu&ing
the announcement of result. The appLicant is not pressing ﬁor any

other relief such as to treat himass full time casual mazdcgr
i

and relief on that basis. -’ ' ,

4, A reply nas been filed in this GA. The respondent g

submit that the applicant was not regularly recruited/appointed
' | |

by the department. He is only a contingent worker engagad;at

. kollu , ‘
Tele’graph Office, Pala-/ for doing contingent nature of works.

| - ; " kollu S
The Tele.graph Office at Paia-/uhich was earlier under tha

control of ST, Vijayawsda was brought under the control of STT

Rajahmundry Division. It is further gstated that the appl#cant

was not to be considered as per_the notification iésued F%r re-
cruitment to Group-D by STT, Rajahmundryg but on the Eaéi; of
direction given by this Tribunal applicant's application Fas
received and kept on record for consideration to recruitant to
Group-D. Tha recruitment cannot be completed for want oq cer-
tain clarifications on the matter from the higher authorﬂties.
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Se It is also gsubmitted by t he Respondents that it was

: ; . |
under consideration to entrust thb contingent nature of uork

to the Agencies on Contract basis but the same is not fina-
ligsed. The-applicant Lé at Liberky to opt for the schamq to
work through these Agencies. T$e?applicant is engaged pureaely

on contingent basis as and uheninFed ariges and as such qe is
2 :

not eligible for Group=D appoinémént.

J '
|
Be The applicant has filed.a rejoinder. In this rejoin-

der he states that he was recruithd by a competant suthority

but there is no proof to the effept. Howsver, the rsspnﬁdents
o
have accéptaq that his application for the GroupsD post, for

which he appliéd in pursuance of the notificatian dt.30-?~94-

-

has baen received and kept on récprd for consideration., The
) I

learned counsel for the applicant submits that he cannot opt
! i
CF .

to join the Contract Agencies ag that will harm his interests

and his status as casual wrker. uwill also be cancelled, if he

opts for the scheme, He prefers to continue in the present

status till the Group-U recruitment procegs is fidAalisad.
’ .

Te On hearing both sides I@a&'of the opinion that it is
not for the respondents to ask nim to join the contractor
Agency. An interim order has a%rgady been given in this OA

on 8-3-95, This interim order reads as follows :=
E
"Till which date we ordeér’ that status-quo as
on today regarding the dobtinuance of the
applicantin casual service be maintained.” ]
That interim order is still in ﬁotca. In viguw of the aboﬁe'

interim order the applicant shodld be continued in the present
status tiil.the Group-D selectianis finalised and result's are

§>// announced., The learned counsel for the respondents also agres ,-



L

Y
(3

to comply with the above dirsections.
' |
Ba In view of thesove interim order dt.B8-3=-95 extrac%ed

|
above, the applicantis to be continued till the selecticni

for Group-0 posts for uhich notification dt.30-7-94 uas igsued

ig finalised.,

9, The Original Application is ordered accordingly. |

A

(R MANGARAJAN)
Member (A)

No prder as to costs.
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N Dated: 4th July, 1997,
Dictated in Gpen Court, /{
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